R.P.No.28/2006 in 0.A.590/2001.

Date : 25.01.2007.

Applicant by Shri S.P. Saxéna.
Respondents by Shri .Vv.S. Masurkar.
Yo " 7his’ Revidw Petition‘ ‘has been moved by the
respondents for seeking réview ‘'in ' the Tribunal's order

dated 29.9.2006 in 0.A.590/2001. It has been alleged in

%.the petltlon that the appllcant has made a flase statement
' '.'before the Trlbunal through his Counsel that he will be

:-attalnlng the age of superannuatlon qf 60 years in CBI by

the end of Aprll 2007 "In fact actual date of birth of

“the applicant is S May, 1946 and hence he had already-

crossed the'age of‘superannuatlon_of 60 years on 30.04.2006.

The. learned counsel for applicant has tendered

,uncondltlonal apology for mentioning wrong date of blrth
+ .and submitted that this .was .done - by hlm on the oral
- - information given. by the applicant who was present in the

Court on the date of final hearing. He further stated that
the applicant has already crossed thexage of superannuation
of 60 years -on 30.04.2006 as his date of birth is
01.05.1946.  The applicant -alsd -‘tendered unconditional

' apology for the 1apse and stéEd that he was under grave

ten51on on that date.

St el .
Heard learned counsel on both the sides. A grave

_ error of fact apparent 1nto\the order on account of wrong
1statement made by the appllcant . _We allow the Review
,Petltlon and order that the case should be re-heard.

List the case -on 07 03 2007

W, B . "».’}V .

( Muzaffar Husain ) - (A% agarwal )

Member (J) - 771" Vice Chairman.
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